FORMB - PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
NAVMI STEEL TRADERS PRIVATE LIMITED

PARTICULARS DETAILS

1 |Name of Corporate Debtor Navmi Steel Traders Private Limited

3 |Authority under which corporate debtoris| - . ; ;
lincorporated/ registered Registrar of Companies - Mumbai

2 | Date of incorporation of corporate debtor |16 December 2002

4 | Corporate Identity No. of corporate debtor |U51420MH2002PTC136512

5 Ac_idress of the registered office and|Office No. B-410, 4th Floor, Steel Chamber,
principal office (if any) of the corporate Kalambol Business & Office Premises CSL,
debtor KWC Steel Market, Mumbai City, Navi
Mumbai, Maharashtra, India, 410218

6 |Date of closure of Insolvency Resolution

Procass 18.02.2026
7 |Liquidation commencement date of .
corporate debtor 27.01.2025 (Order received on 18.02.2025)

g IName and registration number of the Birendra Kumar Agrawal

Insolvency professional acting: as||gp/1pA-001/IP-P00564/2017-18/11040
Liquidator

1606, Corporate Annexe, Sonawala Road,
9 |Address and e-mail of the Liquidator, as|Near Udyog Bhavan, Goregaon East,
registered with the Board Mumbai-400063.
bk@bhamaconsulting.com

' liquidation.navmisteel@gmail.com
Address and e-mail to be used for|1606, Corporate Annexe, Sonawala Road,
10|correspondence with the Liquidator Near Udyog Bhavan, Goregaon East,
Mumbai 400063. bk@bhamaconsulting.com
liquidation.navmisteel@gmail.com
11|Last date for submission of claims 20th March, 2025

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has
ordered the commencement of liquidation of the Navmi Steel Traders Private Limited
on27.01.2025 (Order copy received on 18.02.2025).

The stakeholders of Navmi Steel Traders Private Limited are hereby called upon to
submit their claims with proof on or before 20.03.2025, to the liquidator at the address
mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with the proof in person, by post or by
electronicmeans.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.)

Date:22.02.2025 BirendraKumarAgrawal
Place: Mumbai . For Navmi Steel Traders Privatell_}'@/led Liquidator
4 T

Birendra Kumar Agrawal
Liquidator
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RICE EXPORTS UP 22% TO OVER $10 BILLION

Agri, processed food exports
Increase to $20.3 bn in Apr-Jan

SANDIP DAS
New Delhi, February 21

INDIA'S EXPORTS OF agricul-
tural and processed food prod-
ucts grew by over 13% year-on-
year, reaching $20.3 billion in
the first ten months (April-Jan-
uary) of FY25, driven primarily
byasharpriseinriceshipments.

According to data from the
directorate general of commer-
cial intelligence and statistics
(DGCIS), rice exports surged
over 229%, climbing to around
$10 billion, compared to $8.26
billion in the same period last
year. By September 2024, the
government removed nearlyall
restrictions on basmati and
non-basmati rice exports,
including minimum export
price (MEP) limits and export
duties. However, the ban
on broken rice exports remains
in place. Exporters anticipate a
15%riseintotalrice exports for
FY25, potentially reaching a
record $12 billion, fueled by
strong global demand.In FY24,
India’s rice exports were valued
at $10.41 billion,a 6.5%decline

from the previous year due to
earlierexportrestrictionsaimed
at stabilising domestic supply.

“We expect the value of bas-
mati rice exports in the current
fiscal at around S5 billion
because of robust global
demand,”Vijay Setia, managing
director, Chaman Lal Setia
Exports, a leading exporter of
aromatic rice, based in Karnal,
Haryana, told FE.India’s domi-
nance in the global rice trade is
expected to strengthen further,
with increased shipments to
Africaand Southeast Asia.India
hasremained theworld’slargest
rice exporter for overa decade.

Exports of buffalo meat,
dairyand poultry products rose
bycloseto13%onyearto $4.16
billion during April-January
compared to $3.68billioninthe
same period of FY24.

Officials said that in the past

decade, there has been arise in
demand for Indian bovine meat
across the globe due to its qual-
ityand nutrient value as buffalo
meat is processed and exported
as per the World Organization
for Animal Health guidelines.

UP tops in agri
growth: Study

UTTAR PRADESH,
MADHYA Pradesh,
Rajasthan, Telangana
and Andhra Pradesh
have been ranked as
top five states amongst
20 states in terms of
performanceinthe
agricultural sector
during FY22-FY23
despite their relatively
lower ranksin
economic indicators
according to study by
PHDCCI stated, reports
Sandip Das. "While
some states excelin
agricultural
performance, their
overall economic
growth remains
modest," areport titled
'India’'s agricultural
transformation: from
food scarcity to surplus,
stated'. This highlights
an opportunity to
better leverage the

Top 5 states in terms
of ranking of agrivs
economic indicators
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performancein
agriculture to drive
broader economic
development,
according to the report.

IN NUMBERS

Rice

Fruit and vegetables

Meat, dairy & poultry Cereal

products

(in $ billion)

A% change y-o-y Total*

*Apr-Jan, target for FY25 $26.56 billion,
#including items - cashew, oil meals &
other cereals

135.8%A

Refrain from strikes:
Bar Council to lawyers

JYOTSNA BHATNAGAR
Ahmedabad, February 21

THE BAR COUNCIL of India
(BCI) has issued an urgent
appeal to agitating lawyerswho
are irked by the proposed Draft
Advocates (Amendment) Bill to
refrain from strikes orany form
of protest that could disruptthe
administration of justice.

This follows a meeting
between BCI and Union Law
Minister Arjun Ram Meghawal
and senior ministry officials.

In an urgent communica-
tion addressed to office bearers
of the Coordination Committee
of all district court bar associa-
tions of Delhi, and presidents
and secretaries of the Delhi High
Court Bar Association and all
districtbarassociations,the BCI
said the law minister appeared
to be “very positive and pro-
lawyerin hisapproach.”

The discussions, the letter

said, “have yielded substantial
clarity and positive assurances
regarding the genuine concerns
ofthelegalfraternity”on theBill.

As the government has
“demonstrated a constructive
approachandisreceptivetoour
suggestions,” the need of the
hour is to engage through dia-
logue rather than resorting to
strike/boycott, BCI said.

The ministry has also given
an assurance that “no provision
shallbe passed intolaw whichis
against the interest of the legal
profession or its regulatory
autonomy,” the communica-
tion from BCI Chairman Manan
Kumar Mishra said.

The BCTI has also cautioned
that post themeeting of all state
bar councils on February 23, if
is felt that there is necessity of
any protest or agitation on any
issue, the BCI will give such call
at an appropriate time for a
nationwide protest.

SAMMAAN
CAPITAL

SAMMAAN CAPITAL LIMITED
(Formerly Known As Indiabulls Housing Finance Limited)
Registered Office: 5" Floor, Building No. 27, KG Marg, Connaught Place,
New Delhi — 110001
CIN: L65922DL2005PLC136029
Email: homeloans@sammaancapital.com., Tel: 011-43532950,
Fax: 011-43532947, Website: https://www.sammaancapital.com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND (IEPF)

This notice is given pursuant to Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Amendment Rules, 2016 ('the Rules') as
amended from time to time read with the various Notifications issued by the Ministry
of Corporate Affairs, Govt. of India, from time to time.

The Rules and Section 124(6) of the Companies Act, 2013 ('the Act'), contain
provisions for transfer of all shares, in respect of which dividend has not been
paid or claimed for seven consecutive years or more, in the name of the Investor
Education and Protection Fund (IEPF) Authority. Adhering to various requirements
set out in the Rules, the Company has communicated individually to the concerned
shareholders whose shares are liable to be transferred to IEPF suspense account to
claim their unpaid/unclaimed dividend amount(s) on or before May 19, 2025.

Year-wise details of all unpaid/unclaimed dividends and full particulars of
shareholders, including their folio number or DP ID - Client ID whose shares are
liable to be transferred to the IEPF have been made available on the website of the
Company: https://www.sammaancapital.com

Shareholders may note that the shares held both in physical as well as in
dematerialized form are liable to be transferred to the IEPF. However, such shares
along with any accrued benefits on these shares, if any, can be claimed back from
the IEPF following the procedure mentioned in the Rules.

Shareholders may note that following the provisions of the Rules, the Company will
be issuing duplicate share certificates in lieu of the original share certificates for the
purpose of transferring them to the IEPF, upon which the original share certificates
will stand automatically cancelled.

In case no communication is received from the concerned shareholders whether
holding shares in physical or in dematerialized form by May 19, 2025, the Company
shall initiate such steps as may be necessary to transfer those shares and dividend
to the IEPF following the method prescribed in the Rules.

Shareholders having query in this regard are requested to contact the Registrar
and Share Transfer Agent of the Company, KFin Technologies Limited,
Ms. C Shobha Anand at Selenium Tower B, Plot No. 31-32, Gachibowli,
Financial District, Nanakramguda, Hyderabad-500 032.Toll Free:1800-309-4001,
e-mail: einward.ris@kfintech.com.

For SAMMAAN CAPITAL LIMITED
(formerly known as INDIABULLS HOUSING
FINANCE LIMITED)

Sd/-
Place  : New Delhi Amit Jain
Date :21.02.2025 Company Secretary & Compliance Officer

Ujjivan Small Finance Bank Limited
CIN: LA5] IAZM aPLC 142162
Registered Office : Grape Garden, Mo, 27, 3rd A Cross, 18th Main, 6th Block,
Korarnangakn, Bergaluns 560 095 Plone: «9F 8040712121
Email: corporatesecretarial j@hujjivan.com , Website: wwwujjivansfliin

Motice seeking 'Expression of Interest’ from Asset

Reconstruction Companies { ARC) for sale of Financial Aszets
by Ujjivan Small Finance Bank Limited (Ujjivan)

In terms of Ujjivan’s policy on sale of Stressed Financial Assets
to ARCs and in line with the regulatory guidelines, Ujjivan
intends to undertake sale of the following loan accounts
to ARCs under a Swiss Challenge Method as given below.
We invite ARCs to indicate "Expression of Interest’ ("EOI™) in
acquiring these Finandal Assets,

L) JIVAI

URIIS AR SHALL FIMAHTL BAHE

[(Mature of | Mo, of Agpregate | Resorve | Starting Price | Term of
aecounts Ac's Principal | Price / for counter | Sale
{Siressed s a5 om Bimding hid with

| Assets) TL.01.2025  Offer 5% mark-up
Partfolioof | 119478 | ¥364.51 Cr | #3426 Cr | 23597 Cx Cash +
Unisewuined Security
Stressed Receipts
Livams

The interested parties may note the following in respect of

the sale process:

« Any ARC submitting a counter bid shall submit a minimum
counter bid as above and counter bids shall be evaluated on the
basis of price and other factors as per Ujjivan's evaluation
matrix. Ujjivan shall sell these Stressed Loans under a Swiss
Challenge Method based on existing offers in hand and the
existing offeror will have the right to match the highest counter
bid as per the Evaluation matrix.

= The process to be followed for conducting the sale including
the bid submission date, bid parameters and evaluation criteria
shall be communicated separately only to the parties who have
submitted their EOL Uijjivan reserves the right to sell these
assets in whole or in part, in one or multiple pools. Ujjivan
reserves the right at its sole discretion, without assigning any
reasons, to include. additional assets to and / or withdraw
certain assets or all the assets from the above mentioned pool.

= Further details of the accounts to be sold will be sent o email
to interested ARCs on execution of NDA and submission of EOL
of NDA and EOI
Mr. Praveena Swamy and/or Mr. Hitesh Kumar A, Ujjivan Small
Finance Bank Limited, Grape Garden, No. 27, “ A * Cross, 18th
Main Road, 6th Block, Koramangala, Bengaluru 560 095
Kamataka, India (Email Id: praveena.swamyi@ujjivan.com
and hitesh.a@ujjivan.com  respectively).
prospective buyers, can undertake the due diligence at their

The format

0w COST.

» The Stressed Loans shall be sold on ‘As is, where is’ basis and
“as is what is" basis without any recourse to Ujjivan.

» The cut-off date for the sale of the above-mentioned assets
shall be specified separately at the time of final bid submission

as part of the sale process.

= The interested parties shall indicate their interest by
submitting their Binding Bid latest by &:00 PM February 26,

2025,

« Ujjivan reserves the right to terminate the sale/auction
process at any point of time without prescribing any reason
thereof, at its own discretion. The decision of Ujjivan shall be
final and binding in this regard.

« Please note that any sale under this process shall be subject to
Ujjivan's bid parameters, evaluation criteria and linal approval
by the Competent Authority of Ujjivan.

» The above stated sale of stressed loans shall be in compliance
with relevant RBI and other regulatory requirements.

can be obtained from

Thereatter, the

FORME - PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insalvency and Bankrupley Board of India
(Liguidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
NAVMI STEEL TRADERS PRIVATE LIMITED

| mnncuuns _ DETAILS
T Mame t:-{ Empwﬂe Detar | Mavmi Steel Traders Private Limited
P _Date-nfmcnrp::mlnn of corporate delior |16 December 2002

3 Authorty underwhich mrpnratedemnrls
moorporated! registered .
4 Corporate Identity No. of corporata dabtor [US1420MH2Z002PTC 136512
& Address of the regisiered office and|COffice No. B-410, 4th Floor, Steel Chamber,
principal office (if any) of the corporate | Kalambol Business & Office Premises CSL,
debtor |KWC Steal Markel, Mumbal City, Navi
| Mumiai, Maharashira, india, 410218

& Date of closure of Insolvency Resoltion|
s 18.02 2026

7 quu,datlun commencement date of
corporate deblor {27.01,2025 | Order recaived on 18.02. 2025)

g Mame and regisiraion number of 1he|Birandra Kumar Agrawal

insolvency professional acting as|\gg)/|PA-001/IP-PO0SE4/2017-18/11040
Liguidator

Registrar of Companiss - Mumbal

{1606, Corporate Annexe, Sonawala Road,
g Address and e-mail of the Liquidator, 2s|MNear Udyog Bhavan, Goregaon Easl,
registerad with the Board {Mumbai - 400063
bk bhamaconsulting.com

| liguidation navrnisteel Egmallcom
‘Address and e-mal o be used for| 1606, Corporate Annexe, Scnawala Road,
10, comespondence with the Liquidator (Mear Udyog Bhavan, Goregaon Easl,
Mumbai 400063; bk@bhamaconsulling.oom

liquidation.navmisteel@gmail com

| 204h Man:h 2025

Motice is heraby given that the Mational Company Law Tribunal, Mumbai Bench has
ordered the commencameant of liquidation of the Navmi Steel Traders Private Limited
on 2701 2025 {0rder copy received on 18.02.2025).

The stakeholders of Naymi Steel Traders Private Limited are hereby called upon to
submit thedr claims with proofon or bafore 20.03.2025, 1o the liquidator at the addrass
menficnedagainstitem Mo, 10

The financial creditors shall submit their claims with proof by electronic means anly,
All other creditors may submit the claims with the proof in person, by post or by
elecironicmeans.

Submission of false or misleading proofof claims shall attract panallies.

[In case a stakeholder does not submit its claime during the liquidation process, the claims
submitted by such & stakeholder duning the corporate insohency resolution process under
the Insolvency and Bankrupicy Board of Indla (Insolvency Resolution Process for
Corporate Persons) Regulabions, 206, shall b2 deemed fo be submitted under section 36
Date:22.02.2025 Birendra Kumar Agrawal
Place: Mumbai Liguidator

11| Last date for submission of claims

GOVt may hll{e taxes On Matice is hereby given that the CEI’tiﬂEEtE[SJ for the under mentioned Equity Shares of
Vegetable 011 lmp()]_‘t the Company have been lost/misplaced and the holder(s)purchaser(s) of the said
REUTERS oilseed prices, while Equity Shares have appliz:—:d .tﬂ the Company tﬂl issue duplicate Share Certlﬂa:.alei?].
Mumbai, February 21  potentiallydampening | | ANy person who has a claim in respect of the said Shares should lodge the same with
demand and reducing | | the Company at its Registered Office within 21 days from this date else the Company
IN_DM,‘ IS LIKELY to overseas purcha.ses of will proceed fto issue duplicate certificate(s) to the aforesaid applicants without any
raise import taxeson  palm oil, soya oil, and s
vegetable oils for the  sunfloweroil. further intimation.
second time in less “(The) Inter-minis- | | Company Folio Face | No.of Security | Distinctive
than six months to terial consultations | | yapq No. Value | Securities | Certificate| Numbers
help support thou- regardingdutyhikeare
sands of oilseed farm-  over,” said a govern- No. From o
ers reeling from a mentsource.“The gov- | | Carysil Limited | M000447] Rs.10/~| 102 22611 3189907-3150008
Cl;‘?Sh . in ,dometstic emminctl . is 5000 | | Carysil Limited | M000447] Rs. 10/ 04 11958 | 1781070-1781073
oilseed prices, two expected to raise the FIEI
government sources duties” Carysil Limited | MOD0447| Rs.10/-| 100 17017 2250603-2250702
said on Friday. The government | | Carysil Limited | MO00447) Rs.10/-| 100 3808 380701-380800
The hike inimport ~ would  take into | | Name of Shareholder: Mahesh R.Lahoti
duties by the world’s  account the impact of ;
largestimporterofedi- the decision on food Name of Company: GARYRIL LIAITER : _
ble oils could lift local  inflation, said another | | Registered Office address of Company: A-702, Tth Floor, Kanakia Wall Street Andhen -
vegetable oil and governmentsource. Kurla Road, Andheri East, Mumbai 400093. Maharashtra, India,
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Narendra Modi, Prime Minister
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MADHYA PRADESH
GLOBAL INVESTORS SUMMIT

24 & 25 FEBRUARY 2025, BHOPAL

Released by the Department of Public Relations, M.P.

Dr. Mohan Yadav, Chiet Minkster

Madhva Pradesh

[_- 50% reimbursement for upskilling and reskilling
« [apital expenditure support up to 40%

« Lease rent support up to 25% for 3 years

« 100% reimbursement of registration fee and interest support up to 6%

Payroll subsidy up to 50% for first 3 years

IP creation and protection support and quality certification
support up to 509

Marketing support up to 50% and land purchase discount up to 75%
Internship support up to #10 thousand per intem

www.investmp.in
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Power Notice of Postal Ballot

Members are hereby informed that pursuant to the provisions of Sections 108 and 110 of

the Companies Act, 2013 (the 'Act), read with Rules 20 and 22 of the Companies

(Management and Administration) Rules, 2014 (the 'Rules'), as amended from time to

time and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations

and Disclosure Requirements) Regulations, 2015, the dispatch of Notice of postal ballot
along with the explanatory statement thereto ('Postal Ballot Notice') with respect to the
special businesses mentioned therein and the Postal Ballot Form to the Members of the

Company, has been completed on Friday, February 21, 2025.

The Postal Ballot Notice along with the Postal Ballot Form containing the process and

instructions was sent to all the members, whose names appear in the Register of

Members / list of beneficial owners as received from National Securities Depository

Limited ("NSDL") / Central Depository Services (India) Limited ("CDSL") as on Friday,

February 14,2025 ('Cut-Off Date'), for seeking their approval through Postal Ballot.

E-voting facility is provided to the members to enable them to cast their votes

electronically. KFin Technologies Limited ('Kfintech'), the Registrar and Transfer Agent of

the Company has been engaged by the Board of Directors of the Company ('Board') for
providing the e-voting platform.

Members whose email address is not registered can register the same in the following

manner:

a. Members holding share(s) in physical mode can register their e-mail ID on the Company's
website at https://www.reliancepower.co.in/web/reliance-power/shareholder-registration
by providing the requisite details of their holdings and documents for registering their
e-mail address; and

b. Members holding share(s) in electronic mode are requested to register / update their
e-mail address with their respective Depository Participants "DPs" for receiving all
communications from the Company electronically.

Members whose names appear in the register of members of the Company or in the

register of beneficial owners maintained by the depositories as on the Cut-Off Date, only

shall be entitled to cast their votes by way of Postal Ballot or e-voting. Members holding
shares in physical form as on Cut-off date can opt for any one mode of voting, i.e. by
physical postal ballot or by e-Voting. However, member's holding shares in dematerialised
form as on cut off date can only vote through electronic mode. Members who are holding shares
in Physical Form and wish to vote through physical mode may download the Postal Ballot

Form, from the website of the Company. A person who was not a Member of the Company

on Cut-Off Date should treat the Postal Ballot Notice for information purpose only.

E-voting for Postal Ballot shall commence at 10.00 A.M. (IST) on Saturday, February 22,

2025 and close at5.00 P.M. (IST) on Sunday, March 23, 2025 and e-voting portal shall be

disabled by KFintech thereafter. In case of voting through physical mode by Members

holding shares in Physical Form, Postal Ballot Forms received after 5:00 PM (IST) on

Sunday, March 23, 2025 shall be considered as invalid.

Members are requested to carefully read the instructions given in the Postal Ballot Form.

In case of any query or grievances pertaining to voting by Postal Ballot, including the e-

voting process can be addressed to Shri Praveen Chaturvedi, Vice-President, KFin

Technologies Limited, Selenium Building, Tower-B, Plot No. 31 & 32, Financial District,

Nanakramguda, Serilingampally, Rangareddi, Hyderabad, Telangana - 500 032 or on Tel:

+91406716 1500 Toll free no: 1800 309 4001 or email: evoting@kfintech.com. Members

may also write to the Company Secretary, at the Registered Office address of the

Company or through email at reliancepower.investors@relianceada.com.

Shri Anil Lohia, Partner or in his absence Shri Khushit Jain, Partner, M/s. Dayal & Lohia,

Chartered Accountants have been appointed as the Scrutinizer for conducting the Postal

Ballot voting process in a fair and transparent manner.

The results of the Postal Ballot and e-voting will be declared on or before Tuesday, March

25, 2025 at the Registered Office of the Company by placing it along with the report of the

scrutinizer on its notice board, Company's website www.reliancepower.co.in and shall also

be communicated to the Stock Exchanges where the equity shares of the Company are listed.

The Postal Ballot Notice and Postal Ballot Form are available on the Company's website

www.reliancepower.co.in, KFintech's website www.evoting.kfintech.com and on websites

of the Stock Exchanges i.e., BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com respectively.

For Reliance Power Limited

Place: Mumbai
Date: February 21, 2025

Ramandeep Kaur
Company Secretary

Reliance Power Limited

CIN: L40101MH1995PLC084687

Registered Office: Reliance Centre, Ground Floor

19, Walchand Hirachand Marg, Ballard Estate, Mumbai - 400001
Tel: +91 22 4303 1000, Fax: +91 22 4303 3166

E-mail: reliancepower.investors@relianceada.com

Website: www.reliancepower.co.in
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Global Capability Centre Policy

Job Creation with Skill Development
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